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THE COURT FEES (DELHI AMENDMENT) BILL, 2012
A
BILL

to amend the Court Fees Act, 1870 in its apphcation to

the National Capital Territory of Delhi.

BE it enacted by the Legislative Assembly of the National Capital Territory of

Delhi in the Sixty-third Year of the Republic of India as follows:-

1. Short title, extent and commencement. — (1) This Act may be called the
Court Fees (Delhi Amendment) Act, 2012,
(2) 1t extends to the whole of the National Capital Territory of Delhi.
(3) It shall come into force on such date as the Government may, by

notification in the official Gazette, appoint.

7. Amendment of section 26.- [ the Court Fees Act, 1870 as in force in the
National Capital Territory of Delhi (hereinafter referred to as “the principal
Act”), section 26 shall be re-numbered as sub-section (1) thereof, and after
sub-section (1) as so re-numbered, the following sub-section shall be
inserted, namely:-

“(2) For the purposes of sub-section (1), and section 295, “stamp’ means
any mark, seal or endorsement by any agency or person duly authorized
by the Appropriate Government, and includes an adhesive or impressed

stamp, for the purposes of court fee chargeable under this Act.

lixpimmtion,—“imprcsscd stamp” includes impression by a franking
machine or any other machine, or a unique number generated by e-
stamping or similar software. as the Appropriate Government may, by

notification in the official Gazette, specily.”

3. Substitution of new Schedules for the Schedule 1 and the Schedule 11 = In
the principal Act, for the Schedule I and the Schedule 1, the following

Schedules shall respectively be substituted, namely:-



“SCHEDULEL

(AS APPLICABLE TO THE NATIONAL CAPITAL TERRITORY OF DELHI)

Number

AD VALOREM FEES

Plaint. written statement.
pleading, a set off or
counterclaim or
memorandum ol appeal
(not otherwise provided
for under any of these
Schedules of the Court
['ees  Act,
1870y  or  of  cross
objection presented to any
Civil or Revenue Court
except those mentioned in
section 8.

Plaint. i suit lor
possession under section
6 of the Specific Reliel
Act. 1963 (47 of 1963)

Complaint under section
138 of the Negotiable
Instrument Act. 1881 (26
of 1881

Suit for partition ol
immoveable Joint
property

Application for review of
judement. if presented on
or after the ninetieth day
from the date of the

decree.

Application for review of
judgment. il presented
before the ninetieth day
from the date ol the

decree.

Copy ol translation of
judgment or order not
being, or having the force
of a decree.

1870 (7 of

When the amount or va
subjeet matter in dispute is -

i) upto {ifiy thousand rupees;

i) fifty thousand one rupees uplo

twenny fakh rupeces:

iifyabove twenty fakh rupees:

Filed belore Civil Court including
High Court at its original side. (as
per pecuniary jurisdiction),

When such judgment or order is
passed by any Civil Court other
than o High Court, or by the
Presiding Officer of any Revenue
Court or Officer of any Revenue
Court or Office or by any other
Judicial Exceutive Authority.

ue of

Proper fee

Two percentum on such amount or
value or one thousand  rupees
whichever is more;

ree percentum on such amount
or value:

[our percentum on such amount or
value,

A fee ol one-half the amount
prescribed i the foregoing sca
(vide Article 1),

{8

Same s preseribed  in the
foreeoing scale (vide Article 1)
calculated in terms with value of
the instrument.

Ad-velorem as per Article | ol this
Schedule caleulated in accordance
with market value of the property
subject o minimum court fee of
one thousand rupees.

The fee leviable on the plaint or
memorandum of appeal.

One-half of the lee leviable on the
plaint or memorandum of appeal.

Fen rupeces per page.



0

Copy of deeree or order
having the force of a

decree.

Copy of any documents
liable to stamp duty under
(he Indian  Stamp  Act.
1899, when left by am
party  to @ suit - or
proceeding in place ol the
ariginal withdrawn.
provided such copy is not

subject 10 any duty under

the Indian  Stamp - Act.
1899,

Copy of any revenuc of
judicial proceeding o
order  not otherwise
provided for by this Act
or copy of any account.
statement. report or the
like. taken out of am
Civil or  Criminal _or
Revenue Court of Office
ar from the office ol any
chief officer charged with
the executive
adminisiration o4

diviston

Probate ol @ Will or

| etters ol

Adminisiration with or

without Will annexed.

When such judgment or order is
passed by 4 High Court.

When such decree or order is
made by any Civil Court other
than @ High Court. of by any
Revenue Court,

When such decree or order 18
made by a High Court.

(a) When the stamp duty
chargeable on the original does not

exceed one rupees.

(1)t any wther case.

For every  three hundred and
Sty waords or fraction ol three
hundred and sixty words.

When the amount or vatue ol the
property in respeet of which the
orant ol probate o letters iy
made exceeds one lakh rupees.
bt does not exceed ten fakh

TUPees

When such ameountor value
exeeeds ten lakhrupees. but does

ot exceed fifty lakb rupees.

Wlhen ‘illdl amount vt value
exceeds Ly Takh rupees.

Provided that when after the
grant of certificate under Part-
X ol the Indian Suceession Act
1925 (39 of 1925) or under the
Reaufation of the Bombay Code
No.8 of 1827 in respect ol any

[wenty rupees per pa

ag,

Ten rupees per page.

Twenly rupecs per page.

One rupees.

Ten rupees.

Len upees.

I'wo and one-hall per centum an

such anmount or value.

[hree i one quarker per centum
an such amount or value.

Four per centum on such amount

or value.



1 Certificate under Part-X
of the Indian Succession
Act. 1925 (39 0f 19253)

J Application to the High
Court ol Delhi for the
ERCTEE ol it
Jurisdiction under
section 44 at the Punjab
Courls  Act. [O18 s
extended to the National

Capital

the L

Delli Tor the exercise of

is revisional
jurisdiction under
seetion 84 of the Punjab
Fenancy Acl. 1887 (10
of 1887).

Territory ol
Delhi or o the Court of
Governor of

property included in an estate.
grant of probate orletters of
administration is made in respect
of the same estate, the fec
payable in respect of the latter
arant shall be reduced by the
amount of the fee paid in respect
of the Tormer erant,

When the amownt or value of the
aubicet-matier in - dispute does

not esceed Tty thowsand rupees.

When  such amount or value

excends fifty thousand rupees,

Fwo and one-hall per centum on
the amount or value of any debt or
security specified in the certificate
under section 374 of the Act. and
four per centum on the amount or
value of any debt or security 1o
which the certificate is extended
under section 376 of the Act,

Note. {11 The amount of a debt is
its amount, including interest on
the day on which the inclusion of
the debt in the certificate is applied
for. so far as such amount can be
ascertained.

() Whether or not any power with
respect to a seeurity specified ina
cortificaie has  been conlerred
ander the Act and where such o
heen so o conferred.

power is for the

power s

whether  the
receiving ol interest or dividends
on or for the negotiation or transfer
of the sccurity of for both
purposes. the value ol the seeurity
is its market-value on the day on
which the inclusion of the security
in the centificate is applicd for. so
; value  can he

far - as o osach

ascertanivd.

Cine hundred rupees.

[he tee feviable ona memorandum
of appeal. ©



|

*SCHEDULE N

(AS APPLICABLE TO THE NATIONAL CAPITAL TERRITORY OF DELHI)

Number

L Application or petition

FIXED FEES

{a)  When presented to any olficer
of the Customs or Ixcise
Department or to any Magistrate
by any person having dealings with
the Government, and  when  the
subject-matter of such application
relates  exclusively 1o those
dealings:
Or

when presented to any officer of

fand  revenue by any  person
holding  temporarily  settled  land
under  direct  engagement  with
Government and when the subject-
matter of the application or petition
ates  exclosively o such

Ire
engagement.

Or

when presented to any Municipal
Commissioner under any Act. tor
the time being in foree, for the

conservancy or improvement of

any places i the application or
netition  relates  solely to such
CONSCIVANCY Or Improvement:

or

when presented to any Civil Court
other than a principal Civil Court
ol arieinal jurisdiction or 1o any
Court of Small Causes constituted
under Act Nocl T ot 1863 or under
Act Noolo of 1868, section 20, or

o a Collector or other officer of

revenue inorelation o oany suil or
case in which the amount or value
of the subject-matter is less than
[y rupees:

Or

when  presented o any  Civil,
Criminal or Revenue Court. or o
any Board or Executive Officer
for the purpose of obtaining a
copy or translution  of amy
Judgment, decree or order passed
by such Court. Board or Officer.
or of any o other document on
record in such Court or Office.

Fen rupues.

Proper fee




Application 1o any Civil
Court that records may

be  called
another Court.

for

from

(by  When containing a complaint
or charge of any offence other than
an - offence  for  which  police

officers: may. under the Code of
Criminal Procedure 1973 (2 of

1974). arrest without warrant, and
presented to any Criminal Court:

Or

When  presented o a Civil
Criminal or Revenue Court or to a
Collector or any Revenue Officer
having  jurisdiction  equal — or
subordinate o a Collector, or 1o
any Magistrate in his executive
capacity. and  not - otherwise
provided Tor by this Act

Or

to depositin Conrt revenue or rent:
O

o determination by o Court ol

|

paid by Lind-lord o his tenant,

wamonnt af compensation o he

(c) When presented to a0 Chief
Commissioner — or - other  Chiel
Conuoller. Revenue or Executive
Authority . or to a Commissioner of
Revenue or Cireuit. or to any Chief
Officer charged with the executive
admmistration of a Division and
not otherwise provided for by this
Act.

() when presented 1o the High
Court -

(1) under article 2260 of the
Constitution ol Indi other than
petition Tor habeaus corpus and
petitions arising out ol criminal

proceedmas:

(i) Letters Patent Appeal under
the Letter Patent charter:

(i) under article 227 of the
Constitution of India:

(ivyomoall other  cases  not
specifically provided.

When  the Court grants  the
application and is of opinion that
the transmission of such records
mvolves the use of the post,

Ten rupees.

Ten rupees.

One hundred rupees.

One hundred rupees.

One hundred rupees.

Two hundred fifty rupees.

Ten percentum  in addition 1o the
[ee levied on the application under
clause (a). clause (by or clause ()
of Article-1 of this Schedule.



)

Plaint or memorandum
of appeal in a suit ©
establish or disprove d

right of occupancy-

Undertaking undet
section 49 of the Divorce
Act. 1869 (4 of 1869).

Aemorandum ol appeal
when the appeal i not
jrom a decree or an order
having  the force  of
decree, and is prc%cnlud_

Fvery petition
upplicmi:m or
memorandum of appeal
under  the Special
Marriage ACl 1954 (43
of 1954). or the Hindu
Marriage Acl. 1955 (25
sf 1935} ® the
Dissolution of Muslim
Marriage Act. 1939 (8 of
1039).

Plamt o 1mnmrnndum
of appeal i cach of the

following SUits -

(i) To alter o set aside @
summary deciston  OF
order ol an of the Civil
Courts not cstablished by
| ctiers Patent af ol am
Revenue Courts

(i) o aler o cancel any
entry in @ register ol the
names of proprictors ol
revenue paying estates!
@iy W obtain @
Jeclaratory decree where
no consequential relict is
prayed:

(iv) to cet aside an
adoption.

(a) Loam Civil Court other than @
High Court 07 o an
Court of Eecutive Officer other
than  the Iigh Court OF
Controlling Revenue or Executive
Authority.

Revenue

(b to the High Court of Chiel
Chiel

Commissionet. OF other
Controlling Ixecutive of Revenue

Authorits.

Chiel

One hundred paenty {Tve Tupees.

One hundred twenty fjve rupees.

Ten rupees.

Twenty rupees.

One hundred [ iy rupees..

Iwo Bundred rupees:

[wo hundred rupees:

Two hundred tupees:

One hundred [ifiy rupees.




(v) every other  suit
where it is not possible 1o
estimate at @ money-
value the subject-matter
in dispute. and which is
ot otherwise pruvidcd
for by amy of the
sehedules of the Court
Fees Acl 1870 (7 ol
1870).

8.(a) Application under the
Arbitration. and
Conciliation Act, 1996
(26 of 1996)

(iy tor appointment of
Arbitrator under seetion

Tt

(i) for court agsistance i
taking evidence under
section 27

(i) tor seehing
entorcement ol an award

ander section 30:

(yy lor celting aside the
arbitral qward ander

section

8.b) Memorandum of appeal
under section 37

Y. Agreement i writing
stating @ guestion for the
opinion of the Courl
under the Code of Civil
procedure. 1008 (5 ol
1008)

when made hetore -
iy adivil Judect

iy A Dyistrict Judge:
Hiy the High Cowrls
when made fhelore -
1 4 Civil udac
iy District Judge:
iy the Migh Coutl:
when made belore -
iy aCivil Judge:

i) a District Judge:
G the Nigh Court.
Wwhen s hefore -
oa il Judge:

Hy a District Judge:

i) the High Court:

One hundred {ilty rupees.

Fwo hundred fifly rupees:
Five hundred rupees:

One thousand TUpees:

Two hundred [ty rupees

Pive hundred Fupees

One thausand rupees:

One thousand rupees  or One

percentunt ol the amount awarded
in the Award. whichever is more.

One Qronsand  rupess or - one
percentum of the amount awarded.

whichever 1 more.

one fhousand  Tupes> ar o
percentum of the amount awarded.

whichevey js more.

One hundred [ty Rupees.



1 0.

Lvery petition under the

Divorce Act, 1869 (4 of

1869) except petitions
under section 44 ol the
same  Act, and every
memorandum  of appeal
under section 55 of the
same Act.

Plaint or memorandum
of appeal under the Parsi
Marriage and  Divoree
Act. 1936 (3 of 1930).

Plaint or memorandum
of appeal in a suit by a
reversioner  underany
customary law in foree in
the National ~ Capital
Territory of Delhi  for

declaration in respect of

an alienation of an
ancestral land.

Application or
memorandum ol appeal
for relief under the Delhi
Rent Control Act. 1958
(59 of 1958).

Claims  for
{whether secured or
unsecured) or a claim to
st off made against

money

quch claims or counter-
claims under the Banking
Companies  Act 1949

(10 ol 1949).

Memorandum ol appeal
from an order or decision
passed under the
provision of section 438

of the Banking
Companies  Act. 1949
(10 of 1949).

[-xecution petition

seeking  enforeement of

any judgment. order or
decree passed by any
court.

(1) Where the amount does not
exceeds two thousand five hundred

rupees,

(by  where the amount exceeds
two thousand five hundred rupees
but does not exceeds ten thousand

rupees.

(o) where the amount exeeeds ten

thousand rupees

() Where the amount exceeds
five thousand rupees but does not
eveeeds ten thousand rupees.

(by where the amount exceeds ten

thousand rupees.

(1) When filed before a Civil

Judee:
(b when filed betore @ [istrict
Judue:

(¢) when tiled belore the Thieh
Court:

One hundred fifty rupees.

One hundred [ifty rupees.

One hundred ity rupees.

One hundred ity rupees.

One hundred Tty rupees.

Two hundred [ifly rupees.

Five hundred rupees.

One thousand rupees.

One thousand five hundred rupees.

Fwo hundred Bty rupees.

Five hundred rupees.

One thousand rapees



19,

A

78]

Transfer petition under
section 24 of the Code of
Civil  Procedure. 1908
or under sections 402 to
411 of the Code of
Criminal Procedure.
1973 (2 ol 1974)

Election petition under

the Representation of

People Act. 1951 (43 of
1951).

Petition  under section
482 of the
Criminil Procedure.
1973 (2 of 1974) before
the High Court.

Crinvinal
petition  undes
397 ol the
Criminal Procedure.
1973 (2 of 1974,

section

Criminal Revision
Petition under section

101 of the Code of
Criminal Procedure.
1973 (2 of 1974). before
the High Court.

Bail application undet
coction 437 or section
438 ol the
Criminal Procedure.
1973 (2 of 1974).

First  Appeal  against
order under section 104
read with Order 43 ol the
Code of Civil Procedure.
1908 (5 of 1O08).

Under the  Companies
Act, 1956 (1 ol 1950) -
(1 Am proceeding
relating to winding up ol
a company under chapter
Il of part VIL of the said
Act

Code of

revision

Code ol

Code of

() When filed before Session
Judee District Judge.

(hy  When filed before  High
Court,

(¢} When liled before  Chiel

Vetropolitan Magistrate,

when filed before the High Court.

when  liled  belore a Seasions

Judge.

when filed before the High Court.

filed  belore @ Sessions

when

Judoee,

when filed before @ Metropolitan

Magistrate

When (iled before the High Court.

when filed before any vther court
exercising appellate jurisdiction

Five hundred rupees.

One thousand rupees.

Two hundred filty rupees.

Five thousand rupees.

Two hundred and [ifty rupees.

One hll[]ll['\,‘Ll rupecs.

Filly rupees.

One hundred rupees

[wo hundred (ifty rupecs.

One handred rupees.

Filly rupees.

Two hundred and filty rupees.

One hundred and fifty rupees.

fao thousand and fve hundred

rupees.




(i) For any proceeding Two thousand and five hundred
seeking sanction of the rupees.

court to the scheme of

any compromise.

ill'l"dnf:‘t'[!'it.‘lll.

reconstruction or

amaluamation etc. under

chapter V of part V1 of

the said Act.

(iii) Any proceeding to

nrevent oppression [wo thousand and five hundred
and/or  mismanagement rupees.

or any other judicial
action under chapter VI
of part VI of the said
Act.

(iv) Any other petition

under the said Act for I'wo hundred and filty rupees.
taking any  judicial

action.

{v) Any appeal under the Five hundred rupees.

Companies  Act. 1950
(1 of 1956).

23 Caveat application When filed before a Civil Judge.. One hundred rupees,
when filed before a District Judge.  Two hundred fifly rupees.
when filed before the High Court.— Five hundred rupees.

24, Contempt petition under One hundred rupees.

the Contempt of Court
Acl 1071 (70 01 1971},
27, Appeal under the One hundred rapees,
Contempt of Court Act,
1971 (70 0f 1971)
28 Claim petition under the  Filed before i Motor Accidents  One hundred rupes.
Motor Vehicles  Act. Claims Fribunal.
1988 (39 of 1988).
24 Appeal under the Motor I'wo hundred and fifty rupees.
Vehicles Act. 1988 (39
of  1988) acainst  the
award passed by a Motor
Accidents Claims
Tribunal.
A0, Any suit or o petiion W her fifed betore a Civil Jndge, Five hundied rupees.

ander the  Intellectual
Property Rights.



i

()

5]
ad

ol

Appeal relating to and
under the Income  Tax
Act, 1961 (43 of 1961)
or the Wealth Tax Act
1957 (27 ol 1957).

Any  suit  under  the
Partnership  Act, 1932
(9 of 1932) for rendition
of  accounts  andior

partition or for any relicl

under  the Limited
Liability Partnership Act
2008.

Revision petition under
section 113 of the Code
of Civil Procedure. 1908
(5 of 1908). filed before
the High Court.

filed
Rent

petition
Delhi

Revision
under  the

Control Act. 1958 (39 of

1058) against the order

ol the Rent Controller or

Rent Control  Tribunal.
filed belore the  Theh
Court,

Any other suit or petition

not covered hereimabove

when filed before a District Judge.

when filed hefore the High Court.

When liled belore a Civil Judge.

when Tiled betore o District Judge.

when led before the Tigh Court.

When filed helore a Civil Judee.

when filed belore a District Judge.

when filed before the High Court.

One thousand rupees.

Five thousand rupees.

Iive thousand rupees.

One hundred or-one percentum
of the valuation of the suit,
whichever s more:

Two  hundred ity or o one
percentum of the valuation of
the suit whichever is more:

Five hundred or one percentum

of the valuation of the suit
whichever is more,

Five hundred rupees.

Five hundred rupees.

Oine bundred rupees.

Two hundred and fifty rupees.

Iive hundred rupees.”



STATEMENT OF OBJECTS AND REASONS

There is no revision of court fees applicable in the NCT of
Delhi since 1958 while all kinds of duties and fees have been
revised. The Computer Committee of the Hon'ble Delhi High
Court has asked the Government of NCT of Delhi to start e-court
fee in the Delhi High Court. Further, certain denominations viz.
40 paise, 25 paise, 50 paise, etc. are no more in use. Thus,

revision of court fee has become necessary.

The Bill seeks to achieve the above objectives.

New Delhi,
Dated:

(Dr. Ashok Kumar Walia)
Revenue Minister



FINANCIAL MEMORANDUM

At present, the annual revenue generated on account of court

fees is about Rs. 40-50 crores. The revision is likely to increase it

about 10 times to Rs. 500 crores.



MEMORANDUM REGARDING DELEGATED LEGISLATION

The revision of court fees in the jurisdiction of National Capital

Territory of Delhi does not seek to confer powers of Legislation on

any subordinate functionaries.




